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MR. SPEAKER: Will you ltiDdJ.y sit 
down? I am on my legs. The posi-
tion is that sOIDe wrong information 
is being broadcast on the All India 
Radio while the investigation is going 
on. That should be brought to the 
Minister or the Prime Minister. Cer-
tainly they will lOok into it. Who 
can correct it except the Minister or 
the Prime Minister? 

SHRI KANWAR LAL GUPl'A: We 
have already done lbat. It is still go-
ing on. 

MR. SPEAKER: What is it that I 
can do? Kindly sit down. Shri Patodia. 

SHRI P. VENKATASUBBAIAH 
(Nandyal): Sir, before you go to Call 
Attention Notice, I want to make a 
submission. yesterday, when the Pre-
sident was delivering his Address to 
both the Houses of Parliament assem-
bled together. . 

MR. SPEAKER: That is not the 
POint before the House nOw. 

Sbri Patodia. 

SHRI K. LAKKAPPA (Tumkur): 

There is a break-down of law and 
order in Mysore ... (Inte7Tup'ion). 

MR. SPEAKER: It is now going out 
of my hands. Order, order. I do not 
want to hear anything now. Shri 
Patodia. 

12.83 Ius. 

CALLING ATTENTION TO MATl'ER 
OR URGENT PUBLIC IMPORT-

ANCE 

RE: REPORTED WIDESPREAD DISTURBANCES 
AND LAWLESSNJ:SS IN GAUHATI ON 

REPuBLIC DAY CAUSING DAMAGE TO 

PROPERTY WORTH CRORES 01' RUPEES 

SHRI D. N. PATODIA (Jalore): Sir, 
I call the attention of the Minister of 
HOIDe Affairs to the following matter 
ot urgent public imporance and I re-

quest that he may make a statement. 
thereon: 

"Reported statement made by 
him on the 31st January, 1988 
expressing profound distress at 
widespread disturbances and law-
lessness that broke out in Gauhati 
on the Republic Day causing 
damage to property worth crores 
of rupees." 

THE MINISTER OF HOME AFF-
AIRS (SHRI Y. B. CHA VAN): Sir, it 
is with a deep sense ot distress at the 
haPPenings in Gauhatf on January 26, 
1968 that I make this statement. 
There was a complete hartal in Gau-
hati on January 24 in response to a call 
given by the All Assam Student Union 
to protest against observations at Jor-
hat On the issue of reorganization of 
Assam attributed to the Prime Minis-
ter. The students held a meeting on 
January 25 to congratulate the people 
on the successful hartal and took a 
decision to boycott the Republic Day 
celebrations on January 26. Announce-
ments to this effect were made over 
loudspeakers on the evening of 
January 25. On 26th morning, a large 
number of students collected on roads 
leadi.ng to the venue of the Parade 
Ground. They prevented the general 
public from attending the parade 
which was, however, held with some 
officials in attendance. After the 
parade was over, bree sections of 
students and others, who had collect-
ed, moved on to the town areas and 
the main bazars. 

They pulled down the national flag 
in a few places aDd indulged in loot-
ing and arson. There were numerous 
cases of arson resorted to by groups 
of persons who were moving about in 
the shopping centres, and a number 
of shops, industrial esta ~is ments  

petrol pumPs and vehicles were set on 
fire. The district authorities felt that 
the forces at their disposal were not 
3dequate to meet the situation Which 
was getting out of control. They, 
therefore, requested the army for 
assistance. From approxtmately 12.110 
P.M. curfew was declared In the """" 
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which was to be effective upto 6 A.M.. 
-on the morning of January 27. It was 
~ tended by the district authorities 
further by 24 hours. 

Cases of arson continued through-
-out the afternoon. All fire-brigades 
available with the ci~nd military 
authorities and with the re ine~y were 
pressed into service but operations 
were hampered due to water supply 
and electricity being -affected. These 
.services were restored only later in 
"the evening. The police forces were 
further reinforced by units of the 
Central Reserve Police. AJs a result 
of these measures, the situation in 
Gauhati town was brought under con-
trol by the evening. 

On 27th January also there were a 
few incidents of arson ';nd looting in 
Gauhati and its outskirts. A number 
of shops and godowns were looted at 
Vijay-nagar, which is about 16 miles 
from Gauhati. The Assam mail was 
stopped at Santipur and stones were 
pelted .by miscreants. The train mov-
~d to Gauhati on'y aft('r the army had 
rushed to the spot -and dispersed the 
miscreants. The Chief Minister visit-
~d Gauhati on January 27 ..... · (Shri 
Nath Pai: What was he doing on the 
26th) I will answer questions later. 
He should have some patience. He 
was at Shivsagar ...... and supervised 
the arrangements that had been made 
for maintaining law and order. He 
asked the Minister of Revenue to con-
tinue to remain at Gauhati to deal 
with the situation. 

I visited Gauhati on January 31. 
In my discussions with the Chief 
Milnister I urged the -absolute neces-
sity of preventing recurrence of such 
incidents and of restoring a sense of 
security among the non-Alssamese 
people in the State. The State Gov-
ernment have decided to set up a 
Commission of Inquiry under the 
Commissions of Inquiry Act, 1952. 
Special teams for investigation of 
offences have been set up 'llDd steps 
are being taken to ensure speedy trial 
of cases as investigation is completed. 
The State Government are ta.IDna 

action to provide relief to the peopla 
affected by the disturbances, includ-
ing grant of loans to enable industries 
and business to be restarted. 

The incidents in Gauhau were a 
most disturbfua exhibition of narrow 
regional feelings, as it was the houses 
anp. properties of the nan-AJssamese 
that were the main targets of attack. 
I trust that this House will condemn 
the senseless violence that has brought 
misery to a large number of people . 
Government, on their part, are deter-
mined to take whatever steps are 
necessary to curb such activities, and 
to do all that is possible to enalble 
citizens of India. wherever they may 
be, to live and work in peace and 
security. 

SHRI NATH PAl (Raipur): The 
hon. Minister had promised to ansure 
the question about Shri CblJiha. 
What was Shri Chaliha doing on the 
26th and where was he? 

MR. SPEAKER: He had aswered 
he question iInmediately and said 
that he was at Sibsagar. 

SHRI Y. B. CHAVAN: On the 
26th he was at Sibsagar. 

SHRI NATH PAl: Conveniently he 
was away. 

SHRI Y. B. CHAVAN: Now, the 
hon. Member is drawing his own in-
ferences. 

SHRI D. N. PATODIA: If anything. 
the hon. Minister'., statement is a 
gross under-statement of what had 
happened there. The causes and the 
Circumstances under which the dis-
turbance took place at Gauhati on 
the Republic Day were very much 
deep:rooted and very much more 
serious. This reminds the HOUle of 
the inci4ent in 1960 when in Assam 
there was an anti-Bengalese riot and 
most heinous types of crimes were 
committed and children were ~

dered in the presence of tYieir 
perents in that process. 

There had been a ncuIn infi1tra-
tion til PaldJta.nl .Jemeata iA the bor-
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-tier areas of Assam over the years 
and it is known to Government that 
more than ten lakhs of people have 
crossed the border, and I understand 
that out of them about seven lPlths 
or five lakbs are very soon going to 
be given Indian nationality. 

~ 

About a year back a new organi-
sation has emerged there under the 
name of Lachit Sena' It is a mili-
tant organisation. It is a communal 
organisation, and in the name of 
this organisation they have started 
raising new slogans' Assam is for 
Assamese', 'Assam is not for Indian', 
'Assam was not a part of India, and 
Assam will never be a part 'of India'. 
As a result of this, there had been 
regular attacks there on the non-
Assamese communities. 

It is in this background that we 
have' to view the disturbance that 
started there. These disturbances 
flared up on the statement of the 
Prime Minister on certain reorgani-
sation matters. It gave a handle to 
this organisation and the Govern-
ment of Assam permitted themselves 
to be a party to and be the sponsors 
of this agitation. 

On the 13th January, Assam Unity 
Day was observed. Leaflets were 
distributed. Posters were distribut-
ed. Meeting were addressed. With 
your permission, I would like to 
point out what type of leaflets they 
were. One of the leaflets read as 
follows: 

"Assam for Assamese 

It is hereby notified that all 
non-Assamese persons, those who 
are holding offices irrespective of 
categories and departments, 
business, contracts, agencies etc. 
in Assam should vacate their 
respective offices and other busi-
ness alTairs including the holding 
of land or buildings within a 
~asona e period not sceecllDg 
the date of 30th J11Ile, 1968 and to 
go aWay to their own home-
. iabda: • .o' 

-because Assam a not their home-
land according to them. It further 
reads: 

"n'he non-implementation ot 
this general notice shall be dealt 
With severely for which we 
shall ne. be held responsible 
for pny direct action sponsored 
by this organisation. 

This notice is served by Lachit 
Sena to all non-Assamese feUowa 
excludini tribal brothers in 
Assam. 

Lachit Sena, 

Assam .... 

These kinds of leaflets were distri-
buted there . in a printed from. 
Lakhs and lakhs of such leaflets were 
distributed there. 

On the 2<ith January, a general 
hartal was observed.. The effigy of 
the Prime Minister was taken in 
a procession and was burnt in public 
and public meetings lVere addressed. 
It was the effigy of the Prime Minis-
ter of India, as an institution ud 
not of any particular person The 
State Government sent letters to the 
Central Government that the State 
Government would not be in a posi-
tion to control the situation until 
the Central Government changed 
their attitude Therefore, the Stste 
Government wanted to see that the 
demonsration succeeded and they 
wanted to teach a lesson to the 
Centre so that the Centre should 
change its attitude. 

With this background, the whole 
thing started on the 26th. The 
national flag hoisting Ceremony 
under strong police and military 
guard was attended by altogether 
three persons including the 111iD1ster 
himself. Thereafter the orgy started 
and the 1_ and arson started, and 
the hon. Minister has already des-
cribed 1Vhat had happened. 

.... Speaker: We know all that. 
We are aot IarItaI • 1liiie 51 ..... 
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There il ao time for' it now. He may 
ask only a question. 

SHRI D. N. PATODIA: What 
happened thereafter was ...• 

KR. SPEAKER: Everybody knows 
what had happened. 

SHRI D. N. PATODIA: Everybody 
does not know. 

MR. SPEAKER: Anyhow,_ we are 
not having a discussion now. I have 
allowed him enough time already. 

SHRI D. N.· PATODIA: The whole 
thing happened in the course of 31 
hoUl'll, between ~ BOd 12.30 hours at ; 
place like Gauhati, the de facto capi-
tal of Asaam protected well by the 
Anny all around. There, looting 
was done and arson was committed, 
and properties worth crorea of rupees 
were burnt. Yet, not an arrest was 
made, not one tear-gas shell was 
used, not one bullet was fired, not 
even one fire-brigade was requisition-
ed. TlW1 was what happened in 
the presence of the police and in the 
presence of everybody. Even until 
three days thereafter not even one 
single arrest was made, not even one 
search was made and as agaiDSt 
crores of rupees worth of property, 
,,<It even Re. 10 lakhs worth of pro-
perty were se1zecl. 

In respect of the property damaR-
ed, worth !leVeral crores of rupees 
and the lou suffered by the non-
Aasameae communities for no fault 
of theirs. including Bengalis, Rajas-
thanis, Punjabls and Gujaratia .... 

AN HON. MEMBER: And Sindhis 
also. 

SHRI D. N. PATODIA .... may I 
know what action Government pro-
pose to take to compensate them far 
this 108111 

They are deserving of compen-
sation. It is no fault of theirs. The 
State Govenunent and the Central 
GoftrnmeRt have completely failed 
to pnwida even elementary protec-
tiOll to the citizens. I would like to 

ask what is the State for. So in 
what manner is compensation going 
to be paid? 

The next question is: what u the 
attitudes of the Centre towards the 
State Government in view of these 
circumStances, in view of what has 
happened, when the state Goftrn-
ment has completely failed? 

The third question is: will the 
Central Government be prepared to 
institute a parliamentary inQuirY 
representing all the parties to go 
into the deep-rooted causes of the 
entire matter? I shall be obliged 
if the hon. Minister answers these 
questions. 

With your permission, I would like 
to place this paper on the Table.-

MR. SPEAKER: No no. we will see 
later on. 

SHRI Y. B. CHAVAN: As far AI the 
facts are concerned, I have given 
the general outline of what haPPeD-
ed that day there. About the causes, 
it is common knowledge that there 
w~ en now there is-Bome aort 
of strained feeling about thil . ques-
tion of reorganisation in Assam. It 
is quite possible that thi9 issue also 
might have been made ·'Be of in this 
trouble. There is an element of 
what they call Lachit Sena, a sort of 
an aggressive regionalism which is 
raising its ugly head in di/l'erent parts 
of the country .... 

SHRI INDRAJIT GUPTA: (Ali-
pore): A counterpart 
!lena. 

o.:n rn t:fH ~~ : 
~ <tT q,Tur ~ I 

of the Shiv 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): I 
deny that allegation. 

SHRI Y. B. CHAVAN: I must lay 
that if at all we have to seriouslY 
consider t e~e problems and flnd 
national solutions to them, it is 
very essential that at least this 

-The Speaker not having subsequent ly acccrded the necessary permission 
the paper was not treated as llrid on the 'fable. 
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hon. house should look at this 
question on a more rellSOllable and 
rational basis and not throw very 
<:heap politically-oriented allep-
tioDS against each other in this 
house. This is the appeal I would 
make.. 

A!J for the cuses, there are <:er-
tainq complex causes. U we want 
to link them up to any deftnite 
cause which led to the actual 
occurrences of that day, we VI ill have 
to await the result of the inquiry 
which ill undertaken. 

SHRI RANGA (Srikakulam): What 
is the use of inquiry at that level? 

SHRI Y. B. CHAVAN: When there 
is no inquiry, they ask, why is there 
no inquiry? When an inquiry is 
ordered, they ask, way this fabri-
cation of an inquiry? I do not 
understand this attitude in this mat-
ter. 

SHRI BAL R.A.J MADHOK (South 
Delhi): That was the earlier inquiry 
whose report has not come. There-
fore, he put that question. 

SHRI Y. B. CHAVAN: Shri Madhok 
wail with me and he wanted that 
there should be an inquiry. When 
an inquiry is to be held, he is 
raising another issue. 

The main question is to find out 
exactly what led to th .. e distur-
bancH. Then what is the respon-
sibility of the administration is in 
thil is also a major questen. I have 
personally expressed my own view 
that  that may the local adminis-
tration completelY failed. It is a 
matter of shame for us. I do not 
want to conceal that fact. I do not 
propoee to give protection to any-
body. 

SHRI NATH PAl: Why did not the 
novernor dismiss the MinistrY? 

SHRI Y. B. CHA VAN: The hon. 
Member asked: What is the attitude 
III the GoYernment of In4ia in this 

ma~ter  The Governmllllt at IlllIia 
do not want to protect ~ oc . if 
he is re8ponsible for this. Oar main 
concern is to protect the inM8ri'Y of 
the country. 

SHRl D. N. PATODIA: What then 
did the Central Government do? 

SHRI Y. B. CHAVAN: Let him hear 
me and then he may ask questions 
later if the Speaker permits. 

So this is our attitude. Imme-
diately I asked the Chief llinister 
to appoint a large number of teams 
of investigation. 

SHRI JYOTlRMOY 
mond Harbour): He 
directly responsible. 

BASU: (Dia-
is himllelf in-

SHRI Y. B. CHAVAN:-I do not take 
his allegation very seriously. 

SHRI JYOTIRMOY BASU: This is 
a question of a political lame. We 
are tried of hearing these thinl. 

SHRI Y. B. CHAVAN: When these 
inve6Ugations have been under-
taken, we will know. 

Another suggestion was nade 
that those persons who were 
immediately in charge of the 
operations should be transferred. I 
leoarnt this morning that the otJicer. 
concerned have also been transferred. 
So the inquiry and investigations will 
be quite objective and energetic. 1 
have no doubt about tlrat. These are 
the immediate steps. Another impor-
tant and urgent problem is the reh-
abilitation of the people. It ill most 
important that we refiore conAdence 
in the minds of the people who are 
working there. If we merely talk in 
terms of having a parliamentary or 
any' other type of enquiry, we will lie 
unnecessary additlng fuel to the fire. 
It is no use talking about this matter 
because ultimately we will have to 
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restore the rel'ationship between the 
Aaamese and non-Assamese people. 1 
would again make an appeal in thiS 
han. House not to look at this problem 
irom a political or party point of view, 
let us look at it from the n'ational 
point of view, and let us do what-
ever is necessary about it. 

MR. SPEAKER: He asked a speciflc 
question about comIJeI1Sation. 

SHRl Y. B. CHAVAN: About com-
pensation in these matters it is very 
difficult to say. Normally compensa-
tion is not given. What is done is that 
relief and rehabilitation measures are 
taken in this matter 

SHRl DlllRESWAR KALITA: (Gau-
hati): On .a point of order. 

MR. SPEAKER: No question of 
point of order. 

SHRI DlllRESWAR KALITA: He 
has made a statement in J'orhat. He 
should clear what he said in Jorhat. 

MR. SPEAKER: I am not allowing. 
It is a calling attention notice. The 
name here are being called. 

SHRI R. BARUA (Jorhat): May I 
know whether what happened in 
Gauh!ati was part of a deeper and 
deep-laid strategy to create conditions 
of cbaos in that part of the countn.; 
if so, has the Ministry been posted 
with adequate t'acts about the elements 
responsible for the entire bolocaust 
there? 

SHRI Y. B. CHAVAN: Certainly we 
have got some information as to the 
forces working in Assam in this parti-
cular matter, and we h'ave our own 
anessment also about this matter, and 
we have tried to discuss this matter 
from time to time with the Assam 
Goyemment alao. 

SHRDlATI JYOTSNA CHANDA: In 
view of the statement made by some 
leaders of Assam 8IIY'ing that Pakistaai 
and Chinese bands are behind this, 
may I know from the Government 

whether this has been proved true 01' 
not, whether the leaders of Assam are 
shirking their responsibility by I87iDC 
so! May I know from the Govern-
ment whether the students and the 
youngsters of Assam were incited and 
instigated by the statements of some 
of the leaders of Assam that Assam 
will not be organised and that they 
will fight it to the last whether this 
is true or not? Just 'now the han. 
Minister said that an enquiry will be 
held. May I know from him whether 
he knows that an enquiry was held by 
the Godeswar Commission and its re-
port was published, but uptil now no 
recommendations of it have been im-
plemented? In 1960 also an enquiry 
~as held regarding Silchar firing, but 
It has not seen the light of day. Will 
he give us an assurance that the re-
port of this enquiry will be published 
and its recommendations will also be 
implemented? 

SHRI Y., B. CHA VAN: About these 
foreign elements, because normally 
thi,s is also one of the statements that 
is I!!-ven out that there may be a 
foreIgn element in organising these 
troubles, as far as the Assam situation 
is concerned, both the plains and the 
hills, naturally Pakistan and China 
would be too willin, to take interest 
in these matters. So that back-
ground I do not want to forget, tintt 
background will be always there but 
it would be wrong to emphasize fuese 
things so that we forget the internal 
elements. I cannot lay that 1 have JOt 
dclinite evidence in my hands to say 
that foreign elements h!a.ve orgatiised 
this. That is certainly inherent in the 
situation, and naturally Pakistani 01' 
Chinese elements who are always in-
terested to have some troubles inside 
our country, to subvert our countrr, 
would be certainly exploiting this 
thing. 

h far as the statementa of sume 
leaders are concerned, it III quite pos-
sible that the-y may haft influeneel 
the feelings of the ~ clemen. 
in the State, I bave no do\lt .bovt that, 
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but I cannot say whether this patti-
·auIar thing 11'88 the result of IIQlIle 

-BtIltements made by. somebody. 

As far as the enq1iliy is concerned, 
I think the enq1iliy results will have 
to be implemented'? 

lifT ~ ~ ~ (~): 26 ~ 

~~~~ i r ~ mit 
~ ~ it; ~ f.N11T.m: ~ 
~ 'tiT ~ ~ f.N11T ~ it 
~ t ~ !flIT lfili fui\i ~ 
~~~~~~ 1WT 
1ihr '. '( ~  qy m m mtffi If'( 26 
~ it; ~ ~ ~ ~ ( mI1ft <'01f t 
~~.m:~~~~ 

it mitw~~~~  

~~ mi  ~ w 
q: ~ ~on: t ~ it. ~ 'mr OR 
~ ~ I ~it~ i ( t 

~~~  
From: The Prime. Minister, Under-
ground Sovereign Government of 
Assam: 

Smce independence Of India the 
Government of India and the non-
Assamese people are using 
Assam. as a colony, dominating 
and exploiting Assam and Assa-
mese people. Assam is not getting 
its due share from its natural re-
sources of oil and tea. Why As-
sam's crude oil should be taken to 
Barauni? 99 per cent employees 
of Delhi's government offices in 
Assam and emploYe93 of various 
industries of non-Assamese ex-
ploiters of Assam are non-
Assamese. 

Prior to the taking over by the 
British in 1824, A_am was a 
sovereign independent State and 
had nO relations with the rest of 
India. Therefore the aim of the 
Lachit is to make Assam free from 
the traitor India and drive out all 
traitors, exploiters, .dulter., black-
marketeers Indian for whose 
exilltence the Assamese people are 
.u1fering and not beneftted at all. 

We have linked up our cauae 
with the underground Nag .. help-
ing each other Ed sharing 
Identical views. 

Our slogans are as follows: 1 
Quit Assam .. 2. Stop exploitation. 
3. Assam is not a colony for India 
aDd. Indians. 4. Assam for Asaa-
mese (Assamese including tribals 
of Assam) 5. Declare Assam's in-
dependence, 6. Long Live Lachlt 
Sena." (sic) . 

:~~~~ t t I it~~ 

~ t~~~ . ~ :t~ 
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MR. SPEAKER: You have read the 
whole thing. There is no oeed left 
now tor laying it on the Table. 

SHRI Y. B. CHAVAN: All far as 
thia question is concerned I can say 
that the general conclitioD.II and the 
background of the problem of reor-
ganIsation had already lIMa known 
and we hlld discussions 011. lIODI.e of 
these problems with the AAiIl8JD. Gov-
ernment. With r~d to thY parti-
cular quGlltion. I should say that this 
was one of the major questiooll which 



299 Disturbnlleell In MAGHA 24, 1889 (SAKA) Assam (C.A.) 300· 

I discussed with some of the local ofti-
cera of the Assam Government. In 
the light of the information that they 
had, their assessment was that on the 
24th and 25th there would be an orga-
nised attempt to dishonour the natio-
nal flag when the parade was being 
held. They had made all the arrange-
ments to aVoid the situation and they 
successfully avoided that situation 
developing. 

SHRl HEM BARUA (Mangaldai): 
Do not try to throw dust Into our eyes. 
The national flag was pulled down 
from the police station in Gauhati. 

SHRI Y. B. eHA VAN: Please listen 
tn me; I am not throwing dust in your 
eyes; there is no dust with me and 
you have very good eyes. Their.assess-
ment was that they would dishonour 
the national flag in the parade ground 
when the parade was held .. (Inter-
ruption.) Whether that assessment 
was right or wrong was a different 
matter. I am teIling you a different 
facts, without my comment. 

That WIIS, that the local ofticera told 
me that their assessment was, in view 
of the announcement that they had 
done--

Ilft ,flf ~  :  W ~ ~ 

ij; ~ fq-qf1T l¢T fufIi f'q;;ft-~ 

~ ? 
Ilft ~ ,TI{ ~~: ~ 

~~~ rtt~~~ I 

I _ .aying that this was the informa-
tion that they had and they had ex-
pected that in view of the announce-
ment that they had made the previOWI 
evening they would dishonour the 
National Flag when it was ceremoni_ 
ollllly homed on the Parade Ground. 
That was there, and the students in 
large numbel'S had collect-
ed around the Parade Ground itllelf. 
Th-'ore, they certainly a voided the 
. ftlcldent; them is no doubt about ft. 
BIlt after the students formed the pro-
eesaien and when It W8II joined by a 
large nlll!n her or other peOple, what 
ta~ was not anticipated by tIn!m. 
Whether that ~ good or lIad, wfae 

or not, I am not going into it; I  _ 
not eiving any commentary on that.. 
But about this particular incident. 
naturally, the Government of 1Ddia· 
had no occasion to receive any infor-
mation. 

't') f"Ii ~ If:1I"llq (~) 
lrtt :;;rr;rrnt ~ ~ fit; 'mmlf if ~ 
\'IN ij; ~ ~ ~  W-
~ t~ ~ r. t ~ 3fT ~ 
~ ~tm If& ~..n rr~ 

~ fit; ;;;r if q ~ .-iItiT l\'il "Irof 
~~~ ~  ~~ 

~~i i~i i~ I ~i i  

I'RJ smR ~ « l:Il ~ ...w 
W fit; ~ ~~  'fIiIf.I; W ~ 

«orr ij; ~ if ~ 'liT ~ ~ I .n 
If& ~ ~ fit; ~ ~~~ ~ ~ 
~ i ~~w t it ~ 

w !I'm: ~ ~~ ~ ~ 

~: rr~~.m:~ ti ~ 

it~~~ i  ~ n:: i i  

~ if w wm ij; tffi:e;: ~ tro: 
ir fit; ~  ~ ~ 'Iff1T ..00,' 
"1I"rof, 'ff1T ;mit .. I ~ 1ft ~ it 

~ ~ ~ ~ I ~ 'n:: f.;rwIT 

~ gt ~  ~ if Itlf' lffimr ¢-f 1ft 
~~ ~~~  w~ 
if !flIT ~ ~ ~ 1fiT ~ ~
~~~~  ~ 

if If& ~~ l¢T ~ ~ ~ wit , 
~it~~~mm~  

lflIT ~ 1fiT ~ ~ ~ 11i t fit; 'mmlf 
iii ~ ~ lIlT W if ~ ~  ~ iii 
~ 1ft ~ lIiT ~  ~ 'n:: 

~ ~ t i ~ m ~ f, m;;r 1ft 
~ l\'il ~ ~ ;n ~ ~ Ai ~ 'Iff1T ~ 
ffi ~ l\'il '¥ f<:m ~ ~ 1fR 
m ~  

SHRI Y. B. CHAVAN: I muA, &at 
of aU repudiate the clw1Ie made 
aplnst my hon. coUeacue. Stari Fakh-
nldclin Ahmed. It is an a o ut~ 

unfoundeu alleptiOD. 
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~ f'i1' "IA ~  ~ 

m ~ <iItff ~ if11IR;rn ~ 'IT 
~ t ~ ~ ~ :~ 

~t  ~~~~ i  

~~m~i t i t  

SHRI Y. B. CHAVAN: The question 
of infiltrators in Assam is a separate 
,question. I do not think: it has any-
thing to do with this. Lachet Sena 
'certainly is a mYSterious, underground 
organisation. As to whether it is func-
tioning there and inftuencing the peo-
ple'!; attitude there, certainly same 
information is being collected about 
that. But I cannot say, with any 
sense of guarantee, that there may 
not be any Muslim involved in it, un-
less I have information about it. 

( ~m .~: m~ 

~ ~ i!>l" mIT lfIWr if tJit it ? 

SHRI HEM BARUA: Please do not 
try to give it a communal turn. 

SHRI Y. B. CHAVAN: That is what 
I said-it is a bad thing; that is what 
I was saying. It would be a very 
wrong thing to give any communal 
colour to the>se matters. Therefore, let 
us not add to the difficulties which 
already exist. It would be very wrong 
to give colour as a Hindu-Muslim 
problem, because, already there is "-
background of communal feeling in 
this country, and let us not add fuel 
to the :fire again in this matter. 

So far as the enquiry is concemed-
he said about the enquiry-if the en-
''Qulry produces any results, throwing 
,any doubt against anybody including 
of course MInisters, naturally, we wiD 
'have to take action. 

'IT 1'41'.. ~.. : ~  iro 
~ ti ~t I in: ~ . r~ 

~ rorr fJ1IT t I 
SHRI BAL RAJ MADHOK rose-

MR. SPEAKER: Order, order. I 
want to say one thing. These are se-
rious matters which have occurred. 
Naturally, everybody and everyone is 
exicted. I have got a number of ad-
journment motions and half-hour dis-
cussions and one hour discussions and 
all that. We will have to meet for three 
months and one by one, slowly, we 
can discuss everything and the oppor-
tunity will be there. Some impor-
tant matters must be discussed on the 
floor of the House; that cannot be 
avoide'd, and we will take the chance 
to discuss most of the important 
problems on the floor of the House. 

We are going to discuss the President's 
Address for 5 days. Anybody could 
give an amendment stressing any 
particular point. After the discussion 
on the President's Address, the BUBi-
ness Advisory Committee will meet 
sgl.'in and I will also meet those hon. 
members who want to talk to me. 
Then if necessary we can have 2 hour 
discussions or 1 hour discussions and 
10 on. But within 1 or 2 days it will 
not be possible to dispose of all the 
Items. I have a suggestion. Today 
the Business Advmory Committee is 
meeting at 4 o'clock. There we can 
discuss which subjects should be given 
priority and which OlIn be postponed 
to next week. Let us not raise the 
points here immediately because I am 
not able to allllWer all of them. Instead 
of raising them here, I suggest that 
they can be raised in the Business 
Advisory Committee meeting this 
evening. Whether they are Congress 
members or opposition members, they 
can rame those points at that meeting. 
I am not trying to prevent anybody 
from ra~ n  anything. It Is the privi-
lege of thp han. members to bring any 
matter to the notice of the House and 
discuss It here, But they should be 
discussed one by 0BfI. . . 
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SHRl BAL RAJ MADHOK: I have 
sent word to you to allow a two-hour 
discussion on this subject. The ue~

tion that has been posed is not so 
simple. 

MR. SPEAKER: We can have a dis-
cussion. But I will not allow the 
Hame Minister to answer any question 
now. He can safely ~o now. 

SHRl BAL RAJ MADHOK: It is a 
matter which concerns the whole coun-
try and an earliest opportunity should 
be given to discuss it. 

~ ~ (;lfi ;;rot .. ~ ti : ~ IT1'f 'liT 

~ ~ ~: TilfT ~ I ~r ~ 

~ .r~mit~  

'Rr lfflt rn: ~ SAm: ~ ~ \'1lllt!; 
~i ~~i t~~~~ 

~~.. .  

''It ~ f""lf : wm ~  ~ 

mq ..". ~ R'RRf ;f.T ~ W ~ f.I; 

~ srnncr ~ ~ miT ~  

~ ~ T<r it ~ ~ It'" ~ m it 
~ WI' ffi mti ~ ~ T<r ~ m 
it~imn~~~ ~ m ... 
SHRI NATH PAl: I do not think it 
was very fair on the part of Mr. 
Chavan to take shelter under your re-
mark that he can safely go. This is 
total discourtesy of the highest type. 
I must lodge my protest a~nst thls. 

SHRIMATI SUCHETA KRIPALANI 
(Gonda): You did not aIlow me to put 
a question, but I find every day you 
are allowing opposition members to 
put questions. 

MR. SPEAKER: She wanted to ask 
a question on the Call Attention. She 
has been in this House for so long. 
Have I allowed any hon. member 
whose name is not in the list to put 
a question? 

SHRIMATI SUCHETA KRIPALANI: 
Opposition people are always called. 

MR. SPEAKER: In that case, the 
Speaker win answer, not the minister. 
Even a senior member like her will 
not get a chance jf her name is Dot 
there. 

SHRl P. VENKATASUBBAIAH 
(Nandyal): Mr. Hem Barua's name is 
not there in the list. She is pointing 
out that. 

MR. SPEAKER: When a minister is 
on his legs, .it anybody interrupt&, 
he need not answer that. 

SHRIMATl SUCHETA KRIPALANI: 
I do not want to raise it here. I do not 
want to tight on that issue. I QDly 
want to point out that it is always 
happening, that we are never allowed 
to put a question whereas they are 
allowed to go outside the rule and put 
questions. 

MR. SPEAKER: Interruptions are· 
not allowed by the Speaker. Inter-
ruptions are taking place and .it a Mi-
nister cares to answer them the Speak-
ker cannot come in the way. You too 
can interrupt if you so desire. The· 
Speaker's permission is not there, whe-
ther it be Shri Hem Baroa or Shri-
mati Sucheta Kripa]a.ni. If any hon. 
Member gets up and interrupts the 
Speaker is helpless. If a Minister cares 
to answer that I do not know how I 
can control him. 

SHRI HEM BARUA: ::ill", 1 want 10 
make a personal explanation. My 
name has been unnecessarily brought 
in and you have also been slandered. 
The thing is this.. You did not allow 
me to put a question. I did Dot also 
put a question. I only interrupted 
where I felt very strongly. When I 
knew that the National Flag was pull-
ed down frOm a police station in 
Gauhati I pointed that out. 

SHRI RANDHIR SINGH (Rohtak): 
Sir, when we Say something it becoml!ll 
an interruption and when they saY 
something it becomes a valid point. 

MR. SPEAKER: This side also in-
terrupts. When some hon. Member is 
talking somebody from this side or 
that side raises something. This. is 
always happening. But on a Calline 
Attention Notice no other hon. Mem-
ber is allowed to put a question. Inter-
ruptiOI\l3 and questions are the diffe-
rent things. The moment you allow 
a question there is a preamble for 
fifteen minutes and then the questiOft. 
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[Mr. Speaker] 

.is put. But interruption is a different 
thing. Let us now get on to the 
>business. 

~~: ~m~~ 
m ~ ~ ~ IIfI" fit; m'f if ~ 
~~ ti i~ ~ 

.~mi tm~~  

.~ ~ m ~ I it m ~ ~ 
~~ i it ~~ 

11ft ~ qfu-tit ~ q"(Irn ~ ~ fit; 
~wi i~i it~m: m:  

'IIh<1ClI!IIl ifi ~ ~~ ~ {T m 
~ ~ ti i ~ If{ 

~i i~ t~~~t  

t~~ t  it mi ~ 

~~~~ ~~~ 
'tiT "fro mtliIT ..... (~) 

~ 1l ~ 1ft lffiITif ifi ~ 
;,rrr ~ m-t m ~  ~ ~  

mw t~ i :~ ~ it  m'f 

t'RIIiTiI" ~~ ~ Of ~ fit; "fiI; 
~ ;;ft iJ ~ If{ lim fln;r 
~t~~ t~~ 

-.t ~ <r@ ~ I m<f ;Jif ifi 1!'1" ~ 
it ;jfT lfi<:;;ft ~(  mq- If>'T 'Ulf it 
~~~t~~ tt~ ( 

~i r ~it I 

MR. SPEAKER: I agree with the 
hon. Member. Last year, immediately 
after the President's Address, even 
. postponing the discussion on the Pre-
sident's Address, we took up a No-
~on i.dence Motion. Therefore, there 
18 no bar. The Government wanted 
it to be discussed immediately and we 
postponed the discussion on the Presi-
dent's Address to take up the No-
confidence Motion. All that I am 
aaying now is that the facility to dis-
CUBS all these points in the discU88lon 
on the Presidents Address is there. 

SHRI NATH PAl: Sir, I really wish 
:70U had heard me &:Ilcarlier because 

I was not going to challenge the 
guidance you gave to the House as to 
the most suitable method of drawing 
attentiOn to the burning issues before 
the country, We readily accept your 
method that we can sit together aDd 
decide on the course of action. 

My i>oint of order was a genuine 
l"oint of order. I have never raised a 
110int of order which you hIilve disal-
.Iowed. 4 point of order is to be railied 
immediately when the issue is before 
the House. Shri Chavan made an ad-
mission which gives rise to my point 
of order. His statement was that there 
was complete failure of administratiOn 
in Assam. You ought to have allowed 
me immediately to raise my point of 
order. I wanted to know whether this 
was a conclusion which Shri Chavan 
reached or whether it was a report 
given by the Governor of Assam, iluIt 
the administration h'ad failed. If \he 
administration had failed it was the 
first duty of the GoVE'rnment of lJldia 
to dismiss the State Government and 
lmpose the Presidents Rule. After 
that, Mr. Speaker, after not allowiag 
me to l'aise my point of order then, I 
am very sorry, you who are the guar-
dian of the House, wanted to throw a 
blanket cover on the e ecuti ~ which 
had admitted its failure. When once 
Shri Chagla made a tempoI'ary admis-
sion and said: "Yes we have made 
a mistake", immediat~ y your prede-
cessor said that there was 'a case fer 
admission of the adjournment motion. 
The moment Shri ChavBn admitted 
not only failure but complete failure 
of the administration, two pertinent 
questions arose which you have to 
L"all him back and ask him to repl.v 
today. If there was a complete failure 
of administration, what did the Goy-
ernment of India adVise the Governor 
aDd what was the Governor's repOrt? 
It is because there is an 'admission of 
the failure which caused for the in-
tervention of the Central Government. 
If the Central Government did Dot 
intervene, the Central Government is 
guilty. I think, this is a very vaUd 
llf'int of order. Mr. Chavan should l:e 
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sUlDJllOlled back to the House and be 
m'ade to answer the question. What 
has the Government of India done? 

SHRl P. VENKATASUBBAlAH: 
Sir, 1 was BUbmittin,g to you with re-
gard to the disrespect shown to the 
President while he was performing a 
constitutional duty of addressing the 
both Houses of Parliament. I would 
like to recall to you and to the Mem-
bers of this House that last time, when 
there was a walk-out by some. han. 
Members, Shri Jaipal Singh raised the 
matter in the House. A Committee 
was appointed to go into' this matter 
and the recommendations of the Com-
mittee were submitted to Parliament 
and the Members were reprimanded 
for oblltructing the President from 
performing his constitutional duty. I 
want to bring it to your notice !and I 
would request you to take necessary 
action against such Members who 
haft shown disrespect to the -Presi-
dent while he was performiD, a CODll-
titutional duty. 

MR. SPEAKER: I have heard him. 
Tbe Business Adviaory Committee is 
meeting at 4 o'Clock today. I am not 
giving any ruling now. I do not want 
to give it off-hand. I would like to 
see what they said and all that 
I cannot say oIf-hand what I can do. 
I dO not know which Committee was 
appointed and what report was sub-
mitted and all that. Without going 
into the de.us, I cannot say anything 
o1f-hand now. 'lbat also will be 
looted into. Shall we go to the next 
item now? Dr. Trigun.a Sen. 

DR. KAHNI SINGH (Ditaner): Sir, 
we have given a notice of adjourmnent 
motion .... 

MR. SPEAKER: It is all that we 
were discussing. The hon. Member was 
not here. 

DR. !CARNI SINGH: I was sittinl 
here. t..' 

MR. SPEAKER: I was speaking to 
the bon. Members only about adjourn-
ment motions and other motions. 

. DR. KARNl SINGH: My adjourn-
ment motion is on the Rajasthan Ca-
nal .... 

MR. SPEAKER: You cannot rai8e it 
here. ' 

DR. KARNI SINH: I must be heald.. 
I have given • notice of adjournment 
motion ..•• 

MR. SPEAKER: You cannot raise it 
here. 

DR. KARNI SINGH: KIndly give UII 
reasons. 

MR. SPEAKER: I do not give rea-
sons on the floor of the House. 

DR. KARNI SINGH: May I draw 
your attention to Rule 60? 

MIl. SPEAKER: There are lwD-
dreds of notices given. I am not pre-
pared to hear you here. If you have 
something to explain Why Rajasthan 
Canal should be taken up as an 
adjournment motion, you can explain 
it to me in my chamber. 

DR. KARNI SINGH: Un4r Rule 00 .. 

MR. SPEAKER: Whatever may be 
the rule. You explain it to me in lD7 
chamber, not here. I cannot stop alI 
the business of the House and ~ 
all the adjolU'llJllent motions here. 

DR K.ARNI SINGH: There is no re-
fel'ence to any ~ er in Ruie 60. 

SHRI NATH PAl: The Home JIIinis-
ter is here now. You may direct him 
to answer that question. 

SHRI RANGA: So many points are 
being raised and you are making 80 

many observatioDli and we are witnea. 
sing all that. To say whatever may be 
the rule, you come to my chamber, is 
not just the right thing. 

MR. SPEAKER: Hundreds of Memb-
ers have given notices of various __ 
tions. If all the people get up and say 
what they want to say, how will 7011 
deal with itT 
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SHRI RANGA: I want to cooperate 
with you. I do not want there should 
be any more trouble than what you 
are getting now from us. At tile 
same time kindly be patient with 
us .... 

MR. SPEAKER: You saw Mr. Nath 
Pai spoke, Mr. Madhu Limaye spoke, 
Kr. Madhok spoke and then Mr. Ven-
katasubbai'ah, as a counter balance, 
spoke from that side, only one Mem-
ber from there and still you say that. 

SHRI RANGA: You are right in say-
ing that you cannot give your ruling 
here and now. But kindly do not 
make all these remarks in an omni-
bus manner. If we do not rm.e our 
objections, it would mean it is all 
wrong and if we raise objections it ill 
disrespect to you .. 

MR. SPEAKER: They have raised 
all their objectiollll. 

DR KARNI SINGH: Rule 60. 

"Provided that where the Spea-
ker has refused his cOnsent under 
rule 56 or is of opinion that the 
matter proposed to be discusaed is 
not in order, he may, if he thinD 
it necessary, read the notice of 
motion and state the reasons for 
refw.ing consent or holding the 
motion as being not in order." 

MR. SPEAKER: Will the hon. Kem-
ber explain to me as to where it • 
stated that I should give it in the 
House? 

DR. KARNI SINGH: You said that 
I have to see you only in the Cham-
ber .. 

MR. SPEAKER: If there are hun-
dred ~ons .... 

DR. KARNI SINGH: For disallowing 
you have to give the re'8Sons .. 

MR. SPEAKER: But not on the ftoOr 
of the House. 

DR. KARNI SINGH: 
there. 

Rule 80 is 

MR. sPEAKER: Where does Rule 110 
lIllY that I should do it on the floor of 
the House? 

SHRI RANGA: Let me come to my 
point. Here is this Adjournment Mo-
tion in refard to Assam. This is a 
'Yf!r7 important matter. It is not mere-
q a matter of ventilating the griev-
ance or anything like tWo . 

DR. KARNI SINGH: Will you kindly 
MR. SPEAKER: Will he kindly permit me to explath why I hue 1'Bi-

sH down? Here it is a canal matter. _ sed it? 
J will hear him also. 

SHRI RANGA: Do you want me to 
sit down? 

)(R. SPEAKER: I will listen to him 
also, 

DR. KARNI SINGH: I have given 
notice of an Adjournment Motion and 
there is a reason for it. The Rs. 200 
erores project has been cut halt way, 
This is our very life line. So, there 
u a reason for my Adjournment Mo· 
tion. In the last 16 years, thiw ill the 
enly Adjournment Motion that I have 
_yen. 

'KR. SPEAKER: Whet is the rule 
which he was quoting? 

MR. SPEAKER: No, no. 

DR. KARNI SINGH: Due to the im-
portance of the project, I request you 
to do it ... 

MR. SPEAKER: No, no. 
SHRI HEM BARUA: You haft the 

power. 

MR. sPEAKER: But I have not 
given permission. 

DR. KARNI SINGH: One-third of 
the people are being retrenched. • 
lakh acres in the desert are hein, cut 
by one stroke. 

MR. SPEAKER: Mr. Ranga. 
SHRl RANGA: On the questiOl1 of 

Assam, even On the admission made by 



31I PaPers Laid - l4AGHA 24, 1889 (SAKA)' 

t.he Home Minister, there is a suffi-
cient CII!Ie for the House to censure the 
Government and that is why. tpis 
A4j0umment Motion has been thought 
of. Quite a number of people from 
dl&erent Parties  have liven notice. of 
that and yOU have been good enough 
not to dismiss them; you have onl¥ 
made an appeal. This matter i.e., 
Asaam. is of such a national. Impor. 
tance that I would urge upon you the 
need tor allowing a special discussion. 

lIB. SPEAKER: Now, papers to be 
laid on the Table. 

lz.sJ Ills. 

~ LAID ON THE TABLE 

r.Jab Local AuthoriUes (Aided 
Schools) Buyana Ameadment 

Ad, 1967 

THE MINISTER OF STATE IN 
THE MINISTRY OF EDUCATION 
(SHRI BHAGWAT JHA AZAD): 
On bebalf of Dr. Triguna Sen, I 
be, to lay on the Ta:ble a copy of 
the Punjab Local Authorities (Aided 
SJchooIs) Haryana Amendment Act, 
1987 (President's Act '1':0. 6 ot 1967) 
publt.hed in Gazette of India, dated 
the 30th December, lte't, under sub-
~  (3) of section 3 of the Hara· 
VIlll8 Mate Legislature (Delegation of 
Powers) Act, 1967. [Placed ttl Lib-

rUII. See No. LT·2/68]. 

TIle Eqort of BIcycles (Quality Con· 
fIIiIl' qd, 1JupeeU0II) Bales, 1967, a&e. 

TID: DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHI); SHAFI QURESHI): On 
behalf of> Shri Dinesh Singh. I be, 
to lay on the Table a copy each of 
'the toDowing Notifications under 
sub-lMIOtion (3) of section 17 of the 
BEport (Quality Control and Inspec-
tion,) Rules. 1964: 

(1) The Export of Bicyclt!ll 
(Quality Control and Inspec-
tion) Rules, 1967. published 
in Notification No, s.0. 435'1 
ill Gazette of India d .. ted the 
3th December, 1967. 

:iOflR. (Ai) LSD-II. 

(2) The Eli(port of steel TruDka 
(In.spection) Rules, 1967, 
published in Noti1lcati.oo No, 
S.O. 4455, in Gazette ot India 
dated the 14th December, 
1967. 

(3) The Export of Expanded 
Metal Steel Sheets (Inspec-
tion) Rules, 1967, published 
in Notification No. S.O. 4575 
in Gazette of India dated· the 
Il1th December, 1967. 

[Placed in Library. See No. LT-3! 
68]. 

The Malle (stay of Eviction Proceed.-
lap) BecuJaUon (AmeIIdmea& 

0nIinaDce. 196'7, ete. 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUDHAG 
SINGH): I beg to lay on the Table 
a copy each of the following Ordin-
ances, under provisions of article 123 
(2)  (8) of the Constiwtion:..,.... 

(1) The Mahe (Stay Of Eviction 
Proceedings) Resolution 
(Amendment) Ordinance. 
1967 (No. 9 of 1967) promul-
gated by the President OIl 

the 30th December, 196"1. 

[Placed in Library. See No. 
LT-2/68]. 

(2) The Delhi Municipal Cor-
poration (Amendment) Or-
dina,nce, 1968 (No. 1 of 1988) 
promulgated by the Presi-
dent on the 3rd February, 1988 
[Placed in Library. See No. 
LT-4168]. 

(3) The Jammq and Kashmir 
Representation of the People 
(Supplementary) Ordinance, 
1968 (No. 2 of 1968) promul-
gated by -the President on 
the 9th February, 1968. 
[Placed in Libra71l. See No. 
LT-4I68]. 

Noutlcstloas UDder Navy Ae&, 1957 

THE MINISTER OF ~  

(SHRI SWARAN SINGH): I beg to 
. re-Iay on the Table a copy each of 

). . c. w.~~~ t  « 


